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IN THE CENTFAL ADMINISTFATIVE TRIBIUNAL, RENCH, JAIPUER.
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Vs.

Harish Chand & Ors. : Respondents
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Mr.Manish Bhandari : Counsel for Applicants/respondents.
Mr.P.D.Ilhanna : Comnszl fovr Respondants/petiticonsrs
CORAM:

Hon'blse Mr.Gopal Fvrishna, Vice Chai;man

Ben'lhle Mr.0.P.Sharma, Member(Adm. )
SEF HON;BLE ME . GOFAL KEIS#NA, VICE CHAIFMAN.
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These two Feview Applications Moz2.59/94 and 60/94° have beszn
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these are being disposed of by 2 common order.
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the petitioners/respondenis to taks action as undav:
i) All the applicants in the aforesaid T.As shall be given

A
s Group-D employeszs within a pzricd of 20 Jdays from

the date of this ordesr, subject teo their being found medically fit

in the appropriarce category after madical examination, during this
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any of the applicants has  got. soma2
act shall not stand in
tlhe P P .|-1_..' T :-l_': Toate Srade
e way oL 1S 1L proincizint &0 113 late Scade.

ii) 211 the applicants in thes aforszsaid T.A hall ke
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appointment w.z.f. 24.5.1994, i.ez. thz datcs on which ovder in T.A.



Nos.171/92 and was passsed. Howsver, they 3shall not
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any geniority | ovel; pIrsons have zalready
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appointments in the intsvvening

noticonal benefit

iii) In the ordsr daczd 24.5.1901, cosis of

the respondenits in the T.Ra for negligence on the parc of thaiv

in not malking verifications

21 in suspenss. In the
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accordingly
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force.
aforesaid T.As  is

above.



